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* N THE HIGH COURT OF DELHI AT NEW DELHI
+  W.P.(C) 7862/2023

sompAL . Petitioner
Through:  Petitioner in Person
Versus

UNION OF INDIA & ORS. ... Respondents

Through:  Mr. Kavindra Kr. Gill, SPC
CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
Y% 07.08.2025

C. HARI SHANKAR, J.

1. The petitioner submits that this writ petition was filed without
obtaining his signature and that he has moved an appropriate

complaint in that regard before the competent authorities.

2. We accordingly seek that this petition may be disposed of

reserving right with the petitioner to institute a proper petition, if so

advised.
3. Reserving right as aforesaid, the petition is disposed of.
C. HARI SHANKAR, J.
OM PRAKASH SHUKLA, J.
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